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‘ Sirin Tammana and Others Applicant
|

| -Versus-
|
| The State of Odisha & Others ... Respondents

COMPLIANCE AFFIDAVIT FILED BY THE
RESPONDENT NO.5, I.E THE COLLECTOR, GANJAM,

AT/PO: CHATRAPUR, DIST;GANJAM.
%J? I, Sr Dibya lyoti Parida, aged about 36 years, Son of

\“’D\\M\V “gﬂ%%i‘ Qw})c«

-~/ Sri Prasanna Kumar Parida, at present working as
o Aepa Collector & District Magistrate, Ganjam, At/Po. Chatrapur,
Dist. Ganjam, Odisha, do hereby solemnly affirm and

state as follows:

I"That I am the Respondent No.5 in the aforesaid Original

Application and filing this compliance affidavit in




3.

26.

compliance with the order dtd.22.3.2023 passed by this

Hon’'ble Tribunal.

. That I have gone through the averments of the Original

Application and understood the contents thereof and I am
acquainted with the facts of the case on the basis of
official capacity.

That this Hon’ble Tribunal, after hearing the parties
have been pleased to pass the following order dated:

22.03.2023:

“We therefore dispose of the Original Application

No.114/2022/EZ with the directions to the Respondent No.5,

Collector- cum-District Magistrate, Ganjam as under

oap1 OF AFFIDATVI]
r\ - L-“ﬂ .I ‘}/_\_}
NOTARY

1) Steps shall be taken by the Respondent to protect the
remaining area of Baula Bandha with proper
railing/fencing or wall or guard wall of appropriate height
to ensure that there are no further encroachments into
the water body.

i) The embankment of the Baula Bandha shall be
protected by planting grass and other shrubs and
creating an eco-friendly park all around which can be
used by the general public for recreation.

i) The eco-friendly embankment shall be planted with
local shrubs and bushes or even ornamental plants

@80
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papT OF AFFIDATVIE

specifically designed to protect the embankment from
degradation and erosion.

iv) The original area of Baula Bandha is stated to be
5.809 decimal out of which an area of 2.421 acres is
stated to have lost its character as such with the passage
of time and therefore encroached upon. This means that
half the total area of the original Baula Bandha has been
completely destroyed.

v) The Respondent No.5 shall therefore identify a site as
far as possible close to Baula Bandha and if that is not
possible, in some other area nearby having an area of
Ac.2.421 which shall be developed as a waterbody in
accordance with the directions already given hereinabove
in respect of Baula Bandha.

vi) The Respondent No.5 shall ensure that the solid and
liquid waste as well as dry waste and drains from the
encroached constructions do not pour into the Baula
Bandha and steps in this regard shall be undertaken with
utmost seriousness by the Respondent by providing
appropriate drainage system away from the Baula
Bandha including the new site to be developed as a
waterbody having an area of Ac.2.421.

vii) The Odisha State Pollution Control Board shall take
water samples from the existing Baula Bandha every six
months including the new waterbody to be created as
directed hereinabove and if the water parameters are not
in conformity with the parameters prescribed by the
Pollution Control Board or Ministry of Environment,
Forests and Climate Change (MoEF&CC), appropriate and
stringent directions in this regard shall be given by State
Pollution Control Board to the concerned authority and
ensure compliance of the directions.
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NOTARY

viii) The directions given here in above, shall be complied
with by the State Respondents by 31.12.2023 and
affidavit of compliance shall be filed by the District
Magistrate, Ganjam, before the Registrar, National Green
Tribunal, Eastern Zone Bench, Kolkata by 14.01.2024.

. That in compliance to the Hon’ble National Green Tribunal

order dated 22.03.2023, to the point No. i, ii, iii & vi the
respondent No. 5 i.e. the Collector, Ganjam has taken up

the following steps:-

. That in order to preserve the water body and to remove

the encroachers from the further encroachment of rest
area of the Baula Bandha, the Berhampur Municipal
Corporation has been communicated to comply the
direction of the Hon’ble Green Tribunal, vide letter No.
1925/Rev dated 23.08.2024 by the respondent No. 5 i.e.
the Collector, Ganjam. The BeMC, Berhapur has started
cleaning of the Baula Bandha water body and has taken
effective steps to prevent further dumping/throwing of
garbage into the water body. The BeMC, Berhampur
authority has assured vide its letter no. 7694 dated

04.09.2024 to put railing/fencing or wall or guard wall of

FIDATVH
|~
-}_',-(-1 3. ﬁf'.ww

26

L/';—D.l\w\h I;\m*a aAd i



SART OF A;HDAT\JH
| v
r Lﬂ})"ﬁ'w

NOTARY

appropriate height to ensure that there are no further
encroachments into the water body and its embankment
and also to plant grass and Plants and will create an eco-
friendly park all around for better enjoyment of pond
water by the general public. Further it is to mention that
to protect the water body from degradation/erosion and
in the interest of preservation and protection of the water
body, proper Cement embankment has already been
made. Further, the Municipal Corporation has constructed
public utility services like Bathing Ghat surrounding the
water body. The BeMC, Berhampur is taking necessary
measures to remove the solid materials including plastic
bottles, Algae and other foreign particles from the
surface of the water body on regular interval basis and
made provisions for removal of excess water during rainy
season from the Baula Bandha also steps have been
taken for public awareness through mike announcement

and Hoardings to prevent disposal of garbage/solid

e
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wastes/ worshiping wastes into the water body time to
time.
Photo of the present water body are annexed herewith

and marked as Annexure- A.

Copy of letter No. 1925/Rev dated 23.08.2024 of the
Collector, Ganjam is annexed herewith and marked as

Annexure- B.

Copy of letter no. 7694 dated 04.09.2024 the BeMC(C,

Berhampur is annexed herewith and marked as

Annexure- C.

. That in compliance to the Hon’ble Green Tribunal in

their order dated 22.03.2023, to the point No. (IV) & (V),
the Tahasildar, Berhampur enquired about the availability
of site as far as possible close to Baula Bandha and if that
is not possible, in some other area nearby having an area
of Ac. 2.421 for development of water body. As per the
enquiry reports furnished by all the Revenue Inspectors

of the Tahasil Berhampur, there is no Govt. land having

pr2)y 4287
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an area of Ac. 2.421 available for the purpose
mentioned, except the land schedule submitted to the
BeMC Authority to recreate and renovate an abandoned
patch of Govt. land named as Bedha Bandha located in
the Mouza Gopabandhunagar of Tahasil, Berhampur.
However, it is to mention that, in another similar case
bearing O.A. No. 106/2021 and as per the direction of
the Hon’ble Green Tribunal made in the said case, the
Collector, Ganjam had directed the Tahasildar Berhampur
vide Letter No. 4818 dated 10.08.2022 for verification
and report to assess the availability of land of area AC.
11.512 to be developed and re-create a water body. The
Tahasildar Berhampur vide letter no. 4498 dated
10.08.2022 had earlier furnished the same aforesaid land
schedule of area Ac.35.409, which was covered with
water plant, bushes, filled with earth mane and silt
wherein the required area (Ac. 11.512) of Waterbody as
per the order of the Hon’ble National Green Tribunal,

Eastern Zone can be re-created by digging and

pap1 OF AFFIDATYV))

r T Z/"" }l}
NOTARY
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renovating. In response to the instruction of the
Collector, Ganjam the BeMC, Berhampur authority has
undertaken renovation and re-creation of aforesaid Govt.
land under the ATAL Mission for Rejuvenation and Urban
Transformation scheme (AMRUT scheme) for the whole

area of Ac.35.409.

Geo tagging Photos of before and present land status
with regard to renovation and re-creation of water body are
annexed herewith and marked as Annexure-D & E
respectively and copy of Letter No. 4818 dated 10.08.2022
of the Collector Ganjam and Letter No. 4498 dated 10.08.2022
of Tahasildar Berhampur are annexed herewith and marked as

Annexure-F & G respectively.

7. That in response to the observation made by the Hon’ble
Green Tribunal in point 19 of the said direction, it is humbly
stated that necessary and effective steps were taken for

disposal of the OPP cases bearing OPP Case No0.8/2022 to

==

) il =
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89/2022 (82 nos.) under the Orissa Public Premises (Eviction
of Unauthorized Occupants) Act, 1972. The Addl. Tahasildar-
cum-Estate Officer taken up the case and issued notices for
the second time on 03.08.2024 giving due opportunity to the
encroachers before initiating necessary action for eviction from
the encroached land.

8. That in the meantime some of the encroachers moved to
the Hon’ble High Court of Odisha and filed Writ Petition vide
WP (c) case No. 21598 of 2024 & W.P (C) No. 21874/24. The
Hon’ble High Court of Odisha has disposed off this petition and
has directed the Addl. Tahasildar-Cum-Estate Officer,
Berhampur that the aforesaid OPP cases to be disposed off
with in period of 2 months from the date of presentation of an
authentication copy of this order. Further the Hon’ble court
has mentioned that “no coercive action shall be taken against
the petitioners pursuant to the notice of eviction”. In
pursuance of the order of the Hon’ble High court of Odisha in

aforesaid WP(C) case and on perusal of the time petitions filed

SR
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by the encroachers, the Estate Officer has fixed to dated
20.09.2024 for next course of action.

Copy of the order dated 03.09.2024 of Hon'ble High
Court of Odisha in WP(C ) No0.21598/2024 and the order
dated: 5.9.2024 passed in W.P ( C) No. 21874/24 and the
notices for disposal of OPP cases are annexed herewith and

marked as Annexure-H , I & J respectively.

9 That in compliance to the Hon'ble National Green Tribunal
order dated 22.03.2023, to the point No. {vii) , the authority
in the Regional office of the State Pollution Control Board,
Berhampur, Odisha has been taking water samples from Baula
Bandha on regular basis and the analysis reports have been
submitted to the BeMC, Berhampur, authority for taking
necessary action. Further the Regional office of the State
Pollution Control Board, Berhampur, Odisha has mentioned the
re-creation of Beda Bandha Water Body ( Subject matter of

OA No0.106 of 2021) is under progress and after completion
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the water sample from the Beda Bandha will also be taken for

its quality monitoring.

Copies of the communication made by regional office of

the State Pollution Control Board, Odisha and work progress

for New Water Body by the BeMC, Berhampur are annexed

herewith and marked as Annexure-K.

10. That the fact stated above are true to the best of my

knowledge and belief and based on official records.

Identified By
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VERIFICATION.

I, Sri Dibya lyoti Parida, aged about 36 years, Son
of Sri Prasanna Kumar Parida, at present working as
Collector & District Magistrate, Ganjam, At/Po. Chatrapur,
Dist. Ganjam, Odisha, do hereby verify and stated that
the facts stated above in the affidavit are all based on
official records and I signed on this verification being
present in the office of my Advocate at Cuttack on this
the _j»). day of September 2024.

Cuttack. RIFICANT.

Certificate.

Certified that due to non-availability of cartridge papers this papers
have been used.

Cuttack.
Date:/2 /09/2024, ADDL.STANDING COUNSEL.
OF gFF'-B"* <t e Declarapt having been log.wfied h.
i NS =W ¥ i TR W
)2 Solenty affirmed befor e on thi )
o 12d befor me on this. ...
NOTAR the.wn 2 /b, Pt hy20%y
/0~ 4 ving es
ta adaver G rent wis
seemed to : Wia
contents of the 1. nbty
Nzl

NOTARy 252024
Berhampur (Gm.) ¢ Wiieha
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Revenue Section 7
Email ID: dist_ganjam@yahoo.in
dm-ganjam@nic.in
” )

L] " 1

| OFFICE OF THE
COLLECTOR & DISTRICT MAGISTRATE
GANJAM, CHATRAPUR

EXVRE— R

AN
No jng Rev Date. 23/0@&2%]24
To,
The Commissioner,
BeMC, Berhampur.
Sub: O.A. No0.114/2022/EZ filed by Sirin Tamana and others Vrs State of
Odisha and others
Ref: Letter No. 7945 dated 14.08.2024 of Tahasildar, Berhampur.
Order dated 22.03.2024 of Hon’bie NGT, Kolkata.
Sir,

With reference to the subject cited above, I am to enclose herewith the
copy of the order dated 22.03.2024 of Hon'ble NGT, Kotkata in
O.A. No.114/2022/EZ filed by Sirin Tamana and others Vrs State of Odisha and
others.

In the above context, it is to intimate here that, the Govt. land to an
extent of Ac.2.421 has been identified by the Tahasildar, Berhémpur which will
be develoved as waterbody in accordane with the directions given by the Hon’ble
NGT (copy enclosed).

However, the other directions at point No. 26 of the order of Hon’ble NGT
are required to be executed at your level. The work so executed by you be
reported to this office immediately for filing of compliance affidavit before the
Hon’ble NGT by 16.09.2024.

In view of the above, I am to request you to take immediate steps to
carry out the order of Hon’ble NGT and do needful at your end as per the order

and submit the compliance report immediately.

This may be treated as most urgent and dealt with top priority.

Yours faithfully,

Collec njam

Memo No_132.6 Date: 23/08/2024

Copy to the Tahasildar, Berhampur for information and necessary action
with reference to his letter No. 7945 dated 14.08.2024. He is requested to ensure
the compliances as per order of Hon'ble NGT in the said case and submit
compliance atIi}i\’/i before the Hon’ble NGT on behalf of respondenats within d

SR WY
A

Colle :
Chalrapur
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554 BFRHAMPUR MUNICIPAL CORPORATION
Letter No. }.bﬁﬂ / Dt.04-09-2024

To

The Collector & District Magistrate,

Ganjam.
Sub: Submission of compliance report.
Ref : Your office letter No-1925/Rev/dt 24.08.2024
Sir,

With reference to the above letter ir 1s to submit that, the rejuvenation of

Beda Randha is being carried out under thie AMRUT scheme as per approved DPR
( HUD-REFM-SCH-0102-2023/21108 ) [ated. 27.10.2023.

[n connection to the directions of tne Hon’bie NGT in O.A. No. 114/2022,
if is to submit that, after receipt of the above cited reference detailed estimate for
development of Baula Bandha through railing / fencing/ wall/ guard wall of
appropriate height / the embaukment pretected by planting grass/ other shrubs
/ creating eco friendly park / ornamentil plant and bushes is being prepared
which will be placea before the nexi (orporalion meecting of the Berhampur
Municipal Corporation for necessary approval and allocation of fund for
execution of the aforesaid work.

This 18 for favor of kind information.

—

g e M _L
s
» T fo4. .84 Deao™
commissionet

Rerhampur Municipal Corporation
Memo No._+6AS Date. 04- 09-2024 -

Yours faith l'ullyO

Copy to the Tahasildar, Berhampu:, Canjam (or inforination and necessary
action,

rf-\.,)
e
B K. Bty

Commissicer
Berhampur Municipal Corporation
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Address : Gandhi Nagar,Brahmapur,Odisha,India

= "latitude : 19.29941478°
= Longitude : 84.78423564°

. 'a < . Altitude : -54.707855 meter
.0 ©" & Date:10/01/2022 11:41 am
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. "%« "4 Acturacy : 4.018505 meter
L » % Time zone : GMT+05:30
SRS Note : BEDHA BANDHA Be:M.C.AREA BERHAMPUR
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OFFICE OF THE (@ Revenue Section, Co!lecqtﬁFatttl, g}%\%ﬁ% 1" Kg.—« '%‘

COLLECTOR & DISTRICT MAGISTRATE, :\;9‘_1&-)// Email ID: dist_ganjam@yahoo.in
GANJAM, CHATRAPUR <oy

Letter No. 4318 Datc |0 .08.2022
o
The Tahasildar,
Berhampur.
sSub:- Submission of report about availability of land of Ac 11.512 close to

AgulaBandha water body or in some other area nearby BeMC.

Ret:- - Judgment on NGT Case No.- 106/2021/EZ dated 03.08.2022.
St

In 1nviting a reference Lo the judgment on the subject cited above, | e
to say that for comphance of the order dated 03.08.2022 in O Case No.-
FOn/ 2020/ EZ, an area of AC, 11.512 1s required close to Agula Bandha wale
hodv o in some other area of BeMC to re-create a water body of the same size

of dopth us Agula Bandha.

Yoto wrre, tharcfore, divected o verily thoroughly the avadlubility orf
vacant bnd of Ac. 11.512 close to the Agula Bandha at Gosaninnagaon or i

sultle other area nearby BeMC.,

Yours faithlully,

Mecmo No.- _ijzfﬂ_ dated _ ) % -0,

Copy Jurwarded  to  the Sub-Collector, Berhampur flar favour of
intormation and necessary action.

Treece cot atkente| P
—— ¢ COllCCWD.

-

L0
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OFFICE OF THE TAHASILDAR, @@Q@@I@Gﬁ?lﬁlﬂﬁ?ﬂ

BERHAMPUR, DIST. GANJAM \45-2/ SE€Y9, AN LS
ﬁ : 0680-2283824 Ema11 D: tah berhampun@yahoo.in

@ tah.berh-odnic.in
Uh 9¢

Letter No: ) Date | C& . D) v )

To,

The Collector,
Ganjam

Sub:- Submission of report about avatlability of land of Ac 11.500 to re-create a wuler
body of the same size and depth as Agula Bandha at Gopabandhu Nagar as per
Hon’ble court order dated 03.08.2022 in NGT Case No.- 106/2021/EZ.

Rel:- Your Good Office Letter No.- 4818 dated 10.08.2022.

Sir,

In inviting a kind reference to the letter on above cited subjcet, | am to tntimate
that as per the kind direction. all the Revenue Inspectors of this office has verified the
records & teld of all the mouzas of their respective circles and submitted report theu
there is no vacant Govt. land of area Ac. 11.500 is available in single palch close to the
Agula Bandha, nor in other mouza of this Tahasil jurisdiction. However, it 1s noticed in
the report of the Revenue Inspector, Gosaninuagaon that one abandoned Bandh:
namely Beda Bandha is located in the same mouza where the Agula Bandha is exists,
wherein major part of the Bedha Bandha is covered with water plant, bushes, {illed with
earth mane and silt. To comply the order of the Hon’ble NGT, EZ a Water body ol sizu
Acll.5 and depth as Agula Bandha, can be re-created by digging and renovating in 1he
said area.

This is for favour of your kind information and necessary action.

Encl: Rl Reports Yours faithfully,

T‘L—['ASW
191 A
[/) L)C? 7 Tahasildar, Berhampur

Memo No__ Dated. /§§ U@ 2011~

Copy submitted to the St Collector, Berhampur for favour of kind inforrnatior
and necessarv action with reference to Memo No. 4819 dated 10.08.2022 of Collector,
Ganjam.

Z{ (_(;)L; ,3 PV

} r) 1oL
Tahasildar,'Berhampur

Colle a
Ch nr
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OFFICE OF THE REV. INSPECTOR GOSANINUAGAON
| TAHIASIL BERHAMPUR

e
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Letler No. 12,5 Datc |& .08.2022 !

To

The Tahasildar,
Berbimpur.

Sub:-  Submission ol report about availability of land of Ac 11.500 o re
crceate a water body of the same size and depth as Agula Bandhia a
Gopabandhu Nagar as per Hon’ble court order dated 03.08.2022 iny
NGT Case No.- 106/2021 /7.

Re - Your Good Office Lerter No.—[t L;qg«clatccl 10.08.2022.

Str,

In inviting a kind refcrence to the tetter on the subject cited above, |
to- intimate that as per the kind dircection, verified the records & hela
found that there s no Gove, land ot arca Ac. 11.500 is  available m singh:
patch close Lo the Agula Bandha, in the jurisdiction ol the RI' Circle
Gosaninugaon to re-create a water body ol the same size and depith as Agul
Bardha in order to comply order dated 03.08.2022 of Hon’ble coure i
Case Nuo 106/2021 /K7 where as during verification 1L 1s came o the natic:
thot voe Sindha s located o the siome mouza of an arca Ac. 35404 wihi
the Agula Pandha s exaste Tlowevar major part of the Bedha Gandhi s
covered witl water plant, bushies, Wherein around Ac 12.000 of arca of the
Bedha Bandha s Dlled with cand nene and silt. Water body in the said nresn
can be re-created oy diggimg and renovating.,

The aetail ol lund schedule of Bedha Bandha is as below:-

Monza Khata No | Plot No i‘("issam Kissam Description Ared i Ac.

_ B }i____ Jalasaya | | Bedha Bandha ____- _7T 313 |
Gopabarndhu 1373 L2 '— i 5 -edha Banohe; Ak | i L

| l\"u;;.srl (Rukbidiy |- 5 Salageya | Bedha Bandha | 6 | vib

4t lalasaya | Bedha Bandha 0 | ok
o | 10| Jalasayal Bedha Bandha 221 256
6 | Jolasayal __ Bedha Bandha | 2 |r o
S 4 Adi ‘—_l}edha__Bandha 0| O
RREE I

The RoR, vrace map and Geo tageing Photos of the Beda Bandha
enclosced herewith for Tavour orf yous Kol information and necessary action

Encl; As above Yours iaithfully.

v, s ‘L'-L&‘%S@Si( Sg_;_ﬂ L34 R
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IN THE HIGH COURT OF ORISSA AT CUTTACK
W.P.(C) No.21598 of 2024

Malaya Kumar Bisoyi & Ors. Petitioner(s)
Myr. Ashok Kumar Das, Adv.

-Versus-

State of Odisha & Ors. .... Opposite Parties
Mr. Debasis Mohapatra, ASC

CORAM:
DR. JUSTICE S.K. PANIGRAHI

ORDER

Order 03.09.2024

o, 1. This matter is taken up through hybrid arrangement.
2. [n filing this Writ Petition, the Petitioners have challenged
initiation of the OPP Cases bearing Nos.8/2024, 11/2024,
14/2024, 16/2024, 29/2024, 33/2024, 34/2024, 35/2024 and
36/2024 as per the noticé dated 03.08.2024 issued by the Estate
Ofticer-cum-Additional Tahasildar, Berhampur.
3. Learned counsel for the Petitioners submits that pursuant to
Initiation of the above noted OPP Cases though the Petitioners
have already submitted their objections, the said cases are still
pending.
4. Considering the above submission of learned counsel for
the Petitioners and since the matter is pending before the
authority concerned, this Court is not inclined to entertain the
ayer made in this Writ Petition. However, considering the

Signature Not Vertfie
o oy AV ASKANTA JENA reql)t of learned counsel for the Petitioners, this Court

Licsignation: Personal Assistant
Ifcasen Authentication

ol ML 3% Ossa it kts he mth?mty concerned to dispose of the above noted
= [ 90 ety a4

I —— - N2TT 2D Page 1 of 2
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OPP Cases within a period of two months from the date of
presentation of an authenticated copy of this order.

5. It is further directed that till disposal of the above noted
OPP Cases, no coercive action shall be taken against the
Petitioners pursuant to the notice of eviction.

6. This Writ Petition is, accordingly, disposed of.

(Dr. S.K. Panigrahi)

Judge
VunaXunla
Signature Not Verlﬁ(;d
Sgnally Signed
Signed by AYASKANTA JENA
Lesignation: Personal Assistant
luason Authentisation
Losanen: High Court of Onssa __l
Pale 04-Eep-2024 171430
Page 2 of 2
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IN THE HIGH COURT OF ORISSA AT CUTTACK

W.P.(C) No. 21874 of 2024
Suresh Chandra Mishra & Ors. Petitioner(s)
Myr. Ashok Kumar Das, Adv.

-Versus-
State of Odisha & Ors. ... Opposite Parties
' Myr. Ch. S. Mishra, AGA
CORAM:
DR. JUSTICE S.K. PANIGRAHI
ORDER
05.09.2024
Order No.
01. 1. This matter is taken up through hybrid arrangement.

2. Heard learned counsel for the parties.

3. In filing this Writ Petition, the Petitioners have challenged
initiation of the OPP Cases bearing Nos.18/2024, 19/2024, 37/2024,
17/2024, 68/2024, 61/2024, & 24/2024 as per the notice dated
03.08.2024 issued by the Estate Officer-cum-Additional Tahasildar,
Berhampur.

4. Learmed counsel for the Petitioners submits that pursuant to
initiation of the above noted OPP Cases though the Petitioners
have already submitted their objections, the said cases are still
pending.

Signature Not§7 (g)rﬂ"l _other hand, learned counsel for the State submits that the

iyl 3 ) . . .
Sionad by LT ARAM Mu.wBetmor;/l did not file any reply to the show cause notice dated
Designation: Personal Assistant

Reason: Authentication

Location: High Court ol Ols9 BuyRK) P4 issued by the Opposite Party No.5/Estate Officer-cum-

Date: 06-Sep-2024 19:05:44




Annexwnd - J
OPP Case No.- 11/2024

ANNETRE

Form-A

[See Rule 3-(a)]

E———

Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises {Eviction of Unauthorised Occupants) Act, 1972

To

Promod kumar sethy,
S/0- Simanchala sethy
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said
premises on the foliowing grounds-

Grounds

Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public precmises td show cause on or before the dated
23.08.2024 at 11:00AM all persons who are, or may be, In
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza ’l Khata No. | Plot No. ] Extent (Area) Kissam —}
Kalapuri j 27 101 | 0.017 outof 0.911 Jmaﬁg?’a & |
L L 1 |
WA

\9;\)@% 3

y 37\
Dated:03.08.2024 Estatc Officer-cum-Addl. Tahasildar,

. Berhampur t

Ay
o

S
.

-5



OPP Case No.- 94/2024)

'T 5 \"9/,\-\ Form-A
h % 1} [See Rule 3-(a)]
1, U

“ Féym of notice under Sub-section (1) of Section 4 of the Orissa
- \\;'_"/

~*

“Public Premises (Eviction of Unauthorised Occupants) Act, 1972
To

Hemanta Kumar Dalachatra
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri 27 101 0.017 out of 0.911 Adi

DpsE

Dated:03.08.2024
Berhampur Addl. Ta

Berhampu’

Estate Officer-cum-Addl. Tahasﬂdﬁ;r;,éii&ﬁ_
< &
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OPP Case No.- 93/2024)

Form-A

[See Rule 3-(a)]

a * 4;7

- f-..,.-?fjé?igrm of notice under Sub-section (1) of Section 4 of the Orissa

N
—

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Mamta Pattnayk ,
W/o-Purmachandra
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are In
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
28.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

[ Mouza Khata No. TPlot No. Extent (Area) Kissam
Kalapuri 27 J 101 0.018 out 0of 0.911 Adi ]
\Qjﬁ 26\
Dated:03.08.2024 Estate Officer-cum-Add™Tatasitdar;—

Berhampur p |}, Tahasildar
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OPP Case No.- 92/2024)

Form-A

[See Rule 3-(a)]

NIERHAN

h i"orm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Dibyaranja Tripathy,
S/o-Gyanaranjan
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri | 27 101 0.017 outof 0.911 Adi
e
O
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

BerhampurAddl. Tahasildar
Berhampur



OPP Case No.- 91/2029_

Form-A
[See Rule 3-(a)]

-F6rm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Ramakanta Biswal,
S/o-Maheswara Biswal
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

-
Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 101 0.022 out of 0.911 Adi
A
\%‘*@‘*
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar, .

Berhampun, | Tahasildar
Berhampur

51
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3%y

OPP Case No.- 90/2024),

Form-A

[See Rule 3-(a)]

+

fE’ rm of notice under Sub-section (1) of Section 4 of the Orissa

"'-.Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Rajendra Kumar Sahu,
S/o-Bijay Chandra Sahu
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are In
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. y Extent (Area) Kissam

Kalapuri 27 101 0.015 out 0f 0.911 Adi

O
o%/‘)‘
2\
Estate Officer-cum-Addl. Tahasildar,
Berhampur Addl. Tahas

Berhamp

Dated:03.08.2024

52

ildar
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OPP Case No.- 89/202?_‘

Form-A
:‘7 [See Rule 3-(a)]

orm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Prasanna Das
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2{.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.0200utof1.191 | Y ala:zg’a &
@)\%
0 "b\
“\ 2\
Dated:03.08.2024 Estate Officer-cum-AdSP™ TEhastidar;—
Berhampup\dd|. Tahasilda*
Berhampur




OPP Case No.- 83/2021

Form-A
t ) [See Rule 3-(a)]
B . .".‘;‘;')
-;4?.‘::_;;* ?Eé’rm of notice under Sub-section (1) of Section 4 of the Orissa

AP

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Dinesh choudhury
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
28.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

\ Mouza Khata No. | Plot No. Extent (Area) Kissam
' Kalapuri 27 100 0.01S outof 1.191 Jala;ggfa &
2
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampup dd|, Tahasildar
Berhampur




OPP Case No.- 87/20242_

Form-A
[See Rule 3-(a)]

e

'_'“_-'_-_‘,-_/_'.-Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To
Ganapati Biwal,
S/o-Satya Biswal
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are In
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza ) Khata No. ’ Plot No. Extent (Area) Kissam
l
Kalapuri « 27 | 100 0.009 out of 1,191 Jala;zfa &
\%C’O Al
2¢
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildaf,

Berhampur Addl, Tahasilda’
Berhampur




OPP Case No.- 86/2024)

Form-A
[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Barik Jena ,
S/o-Kuruma jena
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2Z.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.009 outof 1.191 | Jalasayate
1 _
AR

&\

2X
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur Addl. Tahasildar
Berhampur




=

OPP Case No.- 85/2029_ :

Form-A
[See Rule 3-(a)]

_‘}/Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972 .

To

Sanyasi Barad ,
S/o-Prahalad Barad
At- Kalapuri, Berhampur

Whereas 1, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act ! hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2¥.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.009outof1.191 | Jalasayas
o
\&)\ 24
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Addl. Taha

o7

sildar

Berhampt!”




OPP Case No.- 84/202%)

Form-A

[See Rule 3-(a)]

Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises {Eviction of Unauthorised Occupants) Act, 1972

To

Radhashyam Jena
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2R.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.008 out of 1.191 Jala;giya &
S A W
Y, %\’Jr
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur 5 44| Tahasildar
Berhampur




pEAS

Nl el E ";
oy
4

/i?‘orm of notice under Sub-section (1) of Section 4 of the Orissa

-
e

OPP Case No.- 83/2024)

Form-A

[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Bhirabi Pasada Gouda ,
S/o-Kasinath Gouda
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 0.009 out of 1.191 Jala:gfa &

D

59

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasilflgﬁsasi\da r

Berhampur Add!
gerham




OPP Case No.- 82/202Q_

Form-A

[See Rule 3-(a)]

s

Sy "':;'*":_"__'.,ls‘l'i;orm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

D. Santosh patra,
S/o-D.Laxman Patra
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.008outof1.191 | Jalasayad
L | Adi

QO
S

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur pddl, Tahasildar

Berhamptr
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OPP Case No.- 81/202Q

Form-A
[See Rule 3-(a)]

- Eérm of notice under Sub-section (1) of Section 4 of the Orissa

" Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Tarini Reddy
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2®.08.2024 at 11:00AM all persons who are, or may be, in

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.008 out of 1.191 Jalai?i’a&
\Q)\?Qpé\"’\)\
17
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Add|, Tahasildar
Berhampt!”



OPP Case No.- 80/2029_

Form-A

[See Rule 3-(a}]

147 ..Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Bhaskar Barik,
S/o0-Jagnath Barik
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2®.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.007 out of 1.191 Jalazgfa &
wo\rQ
N e
2>
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Addl. Taha silda;
Berhampy



OPP Case No.- 79/202%)

Form-A
[See Rule 3-(a)]

‘Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Pramila Swain,
W/o-Dibakar
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
29.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.008 out of 1.191 Jﬂaizfa &
\Q)\ b\%
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Addl. Tahasilda:
Berhampur



OPP Case No.- 78/2022

Form-A
[See Rule 3-(a)]

S Form of notice under Sub-section (1) of Section 4 of the Orissa

" Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Sarojini Patra,
W/o-Upendra patra
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
29.08.2024 at 11:00AM all persons who are, or may be, in

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100/132 | 0.020 out of 0.020 Jalasﬁé’? and
DLt
2
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Addl. Tahasildar
™ Berhampur
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OPP Case No.- 77/2022

Form-A

[See Rule 3-(a)]

rd
-

=o' Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To
Sarojini Patra,
W/o-Upendra patra
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that i1s to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.048 out of 1.191 Jala:ziya .
oA
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Addl. Tah asildar
Berhampuf



N\ OPP Case No.- 76/2028)

/=] Form-A

[See Rule 3-(a)]

" Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Duryadhan Gouda,
S/o0-Mohan Gouda
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
29.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.029outof1.191 | VHAsyad

&)\oﬁ/v’\

Dated:03.08.2024 Estate Officer-cum-Addl. Tahas:ldar,

66

Berhampur j 4| Tah asildarl

Berhampuf
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OPP Case No.- 75/2024)
VO
o
Form-A \\\@ %

[See Rule 3-(a)]

““” Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Subash Behera,
S/o-Dharma Behera
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2¢.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.015outof 1.191 JalaASZJi’a &

)

NG

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar, . "
Berhampur Addl. Tahasilda

~ Berhampu/



OPP Case No.- 74/2029_

Form-A
[See Rule 3-(a)]

= Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Balaji Dora, Bhimudu
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. ) Plot Noj Extent (Area) Kissam
Kalapuri 27 L 100 } 0.007 out of 1.191 Jalagg{a &
OA n
~ N
2 _
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampurpddl, Tahasildar
Berhampur



OPP Case No.-73/2024»

Form-A

[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

G.lalita,
W/o- G. kisan
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2g.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 | 100 | 0.007outofl.191 | Jalasayad
| Adi
\%m
4
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Addl. faliasiics
Berhampt!!

69



~g X OPP Case No.- 72/2024)

Form-A
[See Rule 3-(a}]

" “Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Bishnu Raula,
W/o-Suni Raula
At. Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said
premises on the following grounds-

Grounds

Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated

28.08.2024 at 11:00AM all persons who are, or may be, in

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

r Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.007 outof 1.191 Jala;gfa %

DS

Dated:03.08.2024 Estate Officer-cum-Addl. TahaTi.lflnir, sild
. lanaspan?

Berhampur Ad

Berhampur

70



OPP Case No.- 71/2024)

Form-A
[See Rule 3-(a)]

........

orm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Pintu Maharana,
S/0-Kuna Maharana
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
| Schedule below and that you should be evicted {from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
28.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

|
Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 0.008 out of 1.191 Jalaiii’a &
Dated:03.08.2024 Estate Officer-cum-Addl. Tah sx.]ld%t
Berhampur A él‘ asilda;

Berhampur



OPP Case No.- 70/2029_

Form-A

\\z / [See Rule 3-(a)]

w

\\ .mu /E rm of notice under Sub-section (1) of Section 4 of the Orissa
Public Premises {(Eviction of Unauthorised Occupants) Act, 1972

To

Surendra Raula,
S/o-Kamana Raula
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule
Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.012 outof 1.191 Jala:glya &

%\”f"‘
Dated:03.08.2024 Estate Officer-cum- ddl Tahasildar, '
Berhampur Addl. Tahasilda

- Berhampur



OPP Case No.- 69/2029

Form-A
[See Rule 3-(a)]

LR

7" Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Radha Jena ,
W/o-Budhia Jena
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%2.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.016 outof 1.191 Jalajfga &
oA
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur  Addl. Tanasildai
Berhampur

73



OPP Case No.- 68/202Q_

Form-A
e [See Rule 3-{a)]
. "Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To
G.Ramana,
S/o-G.Nayan
At- Kalapuri, Berhampur

Whereas 1, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, Iin
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza ‘ Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.015outof1.191 Jalazzjya &
|
' \D&%\h
D
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Addl. Tahasildar
Berhampur




OPP Case No.- 67/2024)

Form-A

[See Rule 3-(a)]

Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Subash chandra Nanda,
S/o-Subudhi Nanda
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
23.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.026 out of 1.191 Jala:ga &
@\ﬁ/w"*
2
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Addl. Tahasild
Berhampuf



OPP Case No.- 66/2024)

Form-A

[See Rule 3-(a)]

TSl Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Pratima Sahu,
W/o-Manmath Sahu
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
22.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule
Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.011 outof 1.191 Jala:fﬁ’a &
o)
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Addl. Tahasildaf
Berhampur



OPP Case No.- 65/2028

Form-A
Y [See Rule 3-(a)]
» 4 :?\‘

R ':,_,';‘:vii‘orm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Mamata panda,
W/o-Bidyadhara Panda
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds

Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that i1s to
say, the public premises to show cause on or before the dated
28.08.2024 at 11:00AM all persons who are, or may be, in

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.009 outof 1.191 Jala;gg’a &

D

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur pddi, Tahasilda

Rerhampur




OPP Case No.- 64/2028)

Form-A

[See Rule 3-(a)}

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

Mamata panda,
W/o-Bidyadhara Panda
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2g.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. ! Plot No. Extent (Area) Kissam
1

Kalapuri 27 | 102 0.002 out 0of 0.613 Adi

\%@
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur Addl. Tahasilda/
Berhampur




79

OPP Case No.- 63/2024)

Form-A

[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To
Golap Sahu ,
W/o-Surya Sahu
At- Kalapuri, Berhampur

Wkhkereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that vou should be evicted from the said

| premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1} of Section 4 of

the Act [ hereby call upon you and all persons concerned that is to

say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 100 | 0.004 out of 1.191 Jala:gfa &

GO
D
2\
Dated:03.08.2024 Estate Officer-cum-Adadl. gaPanﬂd ar

Berhampuf\ ;
Berhampu!



OPP Case No.- 62/2029_

Form-A

[See Rule 3-{a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Golap Sahu ,
W/o-Surya Sahu
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.007 out of 0.613 Adi
Qf\ A
O /J/
&
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasiidai
Berhampur

80



OPP (ase NG.- &'1/;:(}2-2

Form-A

. [See Rule 3-(a}]
Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

M Jaeannath Pateo,
S MUY enkey

At. Kalapuri, Berhampur

Whereas 1, the undersigned, am of opinion that yvou are in
veuthorised cccupation of the public premises menuoned 1 the
«thisle below and that you should be evicted from the said

demises an the following grounds-

Grounds
oo iherefore. in pursuance of Sub-section (1 of Secnion 4 of
ot [ hereby call upen you and all persons concerned thar :s ‘¢
he public premises to show cause oun or bofore the duted
28.08.2024 ar 11'00AM all persons who are, or may be, o

| Dalion ol or claym interesy In. why such an o-dey of cviction

st ,-I.[Jid et be made.
Land Schedule
P.'lt:;uza ;———I.(h.a;a No. | Plot No. Extent {Arca) | Kissam l
wpan 27 100 | oOlzowefosls | Am
R : ’.\H\ A
Lrated . 03.08.2024 Estate Officer-cum Addl. Tah'.::sildar,

Berhampuwr



B OPP Case No.- 60/2021

e o
T\
Y{Ja 1 Form-A
=
4. E‘h:f,-‘;‘ [See Rule 3-(a)]
2

- -\&Jj
e

Y/
..'::i,ﬁlbrm of notice under Sub-section (1) of Section 4 of the Orissa
" *=="7 public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Sujan Sukla,
S/o-Bharan Sukla
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2$.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.062 out of 0.613 Adi
%ﬁz‘)‘
2
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasild?
Berhampur



N
d

_t‘ TN OPP Case No.- 59/202
{?\ 2
AVA
)-r-.: i Form-A
wl]
oo / [See Rule 3-(a)]

N
e Form of notice under Sub-section (1) of Section 4 of the Orissa

P\ g

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Abhimanyu Pradhan,
S/o0-Udayanath Pradhan
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.018 out of 0.613 Adi
Do
2
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur

Addl. Tahasild:
Berhampur

83




OPP Case No.- 58/20242_

Form-A

[See Rule 3-(a)]

Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Susanta Sahu,
S/o-Biswanath Sahu
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.006 out of 0.613 Adi
S
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur
Addl. Tahasild:

Rerhampur

84



OPP Case No.- 57/2029_

Form-A
[See Rule 3-(a}]

4 4- ufllqofm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Sabita Das,
W/o-Kesab Das
At- Kalapuri, Berhampur

Whereas 1, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2R.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 LO.OO6 out of 0.613 Adi
\Q’\ \%\7’
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur
Addl. laitasin

©H

Rerhamptil

85
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OPP Case No.- 56/2024)

Form-A

[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Sraraswati Maharana,
W/o-Shyamaghana Pradhan
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
28.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.007 out of 0.613 Adi |
e
0
2
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasilda:
Berhampur




OPP Case No.- 54/202&

Form-A

[See Rule 3-(a}]

'"‘Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Kamini Sethy,
W/o-Budhhia Sethy
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that 1s to
say, the public premises to show cause on or before the dated
2.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri 27 102 0.014 out of 0.613 Adi
Rt
¢
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur .
Addl. %%asndm
Berhampur

87



B
=

OPP Case No.- 53/202Q_

Form-A

[See Rule 3-(a)]

l\“i‘;‘@:—fgﬁyﬁrm of notice under Sub-section (1) of Section 4 of the Orissa

e

To

22.08.2024

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

Jhunu Pradhan,
W/o-Santosh Pradhan
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds

Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that is to

say, the public premises to show cause on or before the dated

at 11:00AM all persons who are, or may be, In

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri 27 102 0.014 out 0of 0.613 Adi

Q;:/ A

v
2\

2\

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berha ur |

Addl. ﬁ"lapi'.asnda..

Berhampur

88



OPP Case No.- 52/2029_

Form-A

[See Rule 3-(a)]

. .
o H A
L B

S0 "Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Soura Pradhan,
S/o-Labanya Pradhan
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, In
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
LKalapuri 27 102 0.007 out of 0.613 Adi
) b
oqpfgm’
(7
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur

Addl. Tahasilda

Berhampur




OPP Case No.- 51/2024)

Form-A

[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Bhagyalata Nayak,
W/o-Rajendra Nayak
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2®.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri | 27 102 0.010 out of 0.613 Adi
o%’)/\)\
A
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. 1ahasildai
Berhampur

90



OPP Case No.- 50/2028)

Form-A

[See Rule 3-{a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Guribari Sahu,
W/o-Biswanath
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
22.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri | 27 102 0.008 out of 0.613 Adi

G Ox
£
0@\ A

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasilda
Berhampur

91



92
OPP Case No.- 49/2029_

Form-A

[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Jyotiranjan Behera ,
§/o0-Kulu
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said
premises on the following grounds-

Grounds

Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2R.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri i 27 102 0.009 out of 0.613 Adi

\%%x

(74

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasiida,
Berhampur




W

. .‘?I:ql.\'\'-‘ P 1
" Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Manoranjan Pani,

W/o-Bibhutibhusan

OPP Case No.- 4SIZOZQ

Form-A

At- Kalapuri, Berhampur

Whereas [, the undersigned,
unauthorised occupation of the public premises mentioned in the

Schedule below and that you should be evicted from the said

[See Rule 3-(a}]

‘ premises on the following grounds-

| Now, therefore, in pursuance of Sub-section (1) of Section 4 of

the Act I hereby call upon you and all persons concerned that is to
‘ say, the public premises to show cause on or before the dated
| 2#.08.2024 at 11:00AM all persons who are, or may be, in

occupation of, or claim interest in, why such an order of eviction

should not be made.

Grounds

Land Schedule

am of opinion that you are in

Mouza Khata No.

Kalapuri 27

Plot No.

102

Extent (Area)

Kissam

0.009 out of 0.613

Adi

Dated:03.08.2024

5D

\QE
Estate Officer-cum-Ad

9O
2

Tahasildar,

Berhampur

Addl. Tahasilda.
Berhampur




OPP Case No.- 47/202Q

Form-A

[See Rule 3-(a)]

Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Sonu Mahrana ,
S/o0-RadhaMohan
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
22.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule
Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.010 out of 0.613 Adi
o%@
e
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tehasildar
Berhampur
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OPP Case No.- 46/2028)

":'a.,- \ Form-A

Fins [See Rule 3-(a)]

fForm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Ganga padhi
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.010 out of 0.613 Adi
e
2
Dated:03.08.2024 Estate Officer—cum-Addl]f"I‘ahasildar,

Berhampur Addl. Tahasildar
Berhampi’



96

OPP Case No.- 45/2022

Form-A
[See Rule 3-(a)]

of notice under Sub-section (1) of Section 4 of the Orissa

et

-

ublic Premises (Eviction of Unauthorised Occupants) Act, 1972

Kunti Mahnkuda,
W/o-Subash
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, In
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

} Mouza Khata No. | Plot No. Extent (Area) Kissam
LKalapuri 27 102 0.007 out of 0.613 L Adi
S
o
V) \%\
7
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

BerhampurAdadl. Tahasildar
N Berhampu/



OPP Case No.- 43/2029;

Form-A

[See Rule 3-(a)]

S W —— g ;
\“\-a\ﬁ-ﬁ_}'}‘_;'-_tf\\‘;l?orm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Panchanan Behera,
S/o- Bijaya
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.007 out of 0.613 Adi
WD
>$
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

s, Tahastios!
Be[hampuf



ORDER SHEET
(See Para 207(1) of Orissa Records Manual 1964)
OPP case No.42 /2022
Nature of the case : OPP (EoU) Case

Jayanti dakua, W/o-Mura Respondent (Encroacher)

98

Note of

Serial no and . action
date of order Order and signature of officer taken on
order
1 2 3

03.08.2024

The case 1s taken up today. As per the direction issued
by Tahasildar, Berhampur on 02/08/2024 on the direction
passed by the Hon’ble Zone Magistrate, Eastern Zone Bench,

NGT, the case record is being reopened.

Issue a notice to Jayanti Dakua, W/o-Murali, At-
Kalapuri, Berhampur under Orissa Public Premises (Eviction
of As per the Orissa Public Premises (Eviction of
Unauthorised Occupants) Act, 1972 to appear in the
Court of the undersigned on 28.08.2024 at 11:00 AM
with relevant documents for an opportunity to be
heard.

Land Schedule

Khata | Plot Extent | ]
Mouza No. No. (Area) Kissam
< 0.007 out of :
Kalapuri 27 102 0.613 Adi

Put up on 28.08.2024.

Estate Ofﬁcer-cum-Adcil. Tahasildar,
Berhmapur




OPP Case No.- 41/2029_

Form-A

[See Rule 3-(a)]

To

Nilanchala Maharana
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2Z.08.2024 at 11:00AM all persons who are, or may be, In
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.007 out of 0.613 Adi
%’)}J\
2\
Dated:03.08.2024 Estate Officer-cum-Addl., Tahasildar,

Rerfiampnsildi.

Berhampuf
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Y OPP Case No.- 38/2024D
/\‘«'
,ﬁ%‘
95 ]
b4 Form-A
_____ 2
¥
o8 7 -
NG /,,Q‘;‘\'._,/f’,' [See Rule 3-(a)]

\fﬁ}"ﬁ_ﬁ?\%rm of notice under Sub-section (1) of Section 4 of the Orissa

——

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Bhikari Palo
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1} of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2¢.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri 27 102 0.007 out of 0.613 Adi

* e

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasilda:
Berhampur




101
/',‘5:.’?“&‘*% _ OPP Case No.- 37/2024)
O\ _-— f_"--.

[See Rule 3-(a)]

(8T .i"'.>F'3:;m of notice under Sub-section (1) of Section 4 of the Orissa
N OERRNE

Form-A
""‘:.‘-/«’: 4

- =

T===""Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Santosh Panigrahi, S/o-Brundaban Panigrahi
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
22.08.2024 at 11:00AM all persons who are, or may be, in

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri | 27 102 0.013 out 0of 0.613 Adi
arke
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasilda
Berhampuf



OPP Case No.- 36/202Q

Form-A
[See Rule 3-{a}]
Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Susila Pattnaik
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%¥.08.2024 at 11:00AM all persons who are, or may be, in

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.028 out of 0.613 Adi
0&\)\9\ 5
A
\QB\ ‘0@
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tanasildai
Berhampur
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OPP Case No.- 35/2029_

Form-A

[See Rule 3-{a)]

%
1

{

e S

@E}%‘érm of notice under Sub-section (1) of Section 4 of the Orissa
Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Susila Pattnaik
At- Kalapuri, Berhampur

Whercas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2@R.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri 27 101 0.023 out of 0.911 Jalasaya

N
5325 5N
Ob%\fy

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasilda;
Berhampur
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OPP Case No.- 34/2024»

Form-A
[See Rule 3-(a)]

W &
N l.\HE\L,“‘Ii‘orm of notice under Sub-section (1) of Section 4 of the Orissa
e

“Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Sanjukta Nanda, W/o-Nilanchal Nanda
At- Kalapuri, Berhampur

Whereas 1, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 102 0.005 out 0of 0.613 Adi
5 T
2
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasildar
Berhampur
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OPP Case No.- 33/20248

\
) Form-A
' [See Rule 3-(a)]

T <1
a Scnn - ""Form of notice under Sub-section (1) of Section 4 of the Orissa

e ol il W B
sV H

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Sanjukta Nanda, W/o-Nilanchal Nanda
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated

2%.08.2024 at 11:00AM all persons who are, or may be, In

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 101 0.057 out 0of 0.911 Jalasaya
ek
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur;iq;.
Addl. Tanes

gerhamp's
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OPP Case No.- 32/2022_

Form-A

[See Rule 3-{a)]

NS ._____./—/.-:I* ?_'_.,"‘j.‘
"'ib;\;jgf,qg.;_p'_\\. Form of notice under Sub-section (1) of Section 4 of the Orissa

v

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Ramesh Ch Nayak,
S/o-Durjyadhan Nayak
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the {following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2§.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 101 0.018 out 0of 0.911 Jalasaya
S
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur
Addl. andSiida

Berhampur
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OPP Case No.- 31/2024)

Form-A
W [See Rule 3-(a)]
\\‘&E»qu‘ﬁgffm of notice under Sub-section (1) of Section 4 of the Orissa
Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Kalu Charan Maharana, §/o0-Radha Maharana
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and zall persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, In
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri 27 101 0.024 out of 0.911 Jalasaya

QY
-

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tanasiigai
gerhampul



OPP Case No.- 30/2022

Form-A
[See Rule 3-(a)]

rm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Laka Nahak
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated

22.08.2024 at 11:00AM all persons who are, or may be, in

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 101 0.022 out of 0.911 Jalasaya
oata
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Adal. tanasiidai
Berhampur
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OPP Case No.- 29/2022

Form-A
[See Rule 3-(a}]

}égu}:i\f; orm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To
Minakshi Mishra,

W/o-Surjyanarayan Mishra
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, Iin
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapun 27 101 0.037 out of 0.911 Jalasaya
\D)\i“;’f’N %\9}“’\
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. ianasildas
Berhampur



rd

-

OPP Case No.- 23/2022

7\

LAY

g 5 Form-A
“itdy /_,\_, _ff;' [See Rule 3-(a)]

) fs

:'i’i/rm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Uma Panigrahi,
S/o-Narasinha Panigrahi
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%2.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri | 27 101 0.016 out of 0.911 Jalasaya

0
9}
LR
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur
Addl. Tahasilda:
Berhampur
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OPP Case No.- 27/2021

~

Form-A
[See Rule 3-(a)]

/ :'
\\5?:99’ _’ 7

orm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Hemanta Ku Nahak,
S/o-Laxman Nahak
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, In
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area} Kissam
Kalapuri 27 101 0.015 out of 0.911 Jalasaya
oS
©
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasildai
Berhampur



OPP Case No.- 25/2021

Form-A

[See Rule 3-(a}]

To

Jamuna Nayak,
W/o-Amulya Nayak
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 101 0.015 out of 0.911 Jalasaya
W .
o%
&
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berhampur ., .,
Addl. 12 yasitda

gerhampu’
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OPP Case No.- 25/2029_

Form-A

[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Ulla Panigrahi,
S/o-Dukhishyam Panigrahi
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds

Now, therefore, in pursuance of Sub-section (1} of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 101 0.015 out of 0.911 Jalasaya
S\
AP \%\V\
&
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. | annasilde:
Berhampurl
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OPP Case No.- 24/2029

Form-A
[See Rule 3-(a)]

‘“"' I "f:p’i'm of notice under Sub-section (1) of Section 4 of the Orissa

e

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Braja Muduli,
S/o0-Kalia
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%¥.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapur: 27 101 0.016 out 0of 0.911 Jalasaya
\%& ?7\'25)‘
&
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addi. Tanasiue.
Berhampur



OPP Case No.- 23/2022

Form-A

[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Santosh Behera
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No, Extent (Area) Kissam
Kalapuri 27 101 0.016 out of 0.911 Jalasaya
W
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasild-
Berhampur
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OPP Case No.- 22/2022

Form-A
[See Rule 3-(a)]
“i==~"Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Kartika Behera,
S/o-Sibaram Behera
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 | 101 0.018 out of 0.911 Jalasaya
it
05/%.\‘)/
N
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur ;
aut. 1anasildal

Berhampur
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OPP Case No.- 21/2022_

Form-A
T M)J lord y [See Rule 3-(a)]
N Gf RHF\mm of notice under Sub-section (1) of Section 4 of the Orissa

NER

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Kuni Panda,
W/o- Duitikrushna Panda
At- Kalapuri, Berhampur

Whereas 1, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2R.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri 27 101 0.020 out 0of 0.911 Jalasaya

)
”C; N

Dated:03.08.2024 Estate Officer-cum-Addl, Tahasildar,
Berhampur

Addl. Tahasilda
Berhampur
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OPP Case No.- 20/202

Form-A

[See Rule 3-(a)]

\' {7y j
R AT * A
\\. S/‘i -_\“_- ‘._.:!\':'S:.'_ -,::}_.

D, o

_-'-':3“3:'@3_'r'l._-’*,_‘:n_'_;F-b'rm of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Kunjalata Padhy
At- Kalapuri, Berhampur

Whereas [, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated

2%.08.2024 at 11:00AM all persons who are, or may be, in

occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

= —

Mouza Khata No. | Plot No. Extent (Area) Kissam

Kalapuri 27 101 0.024 out of 0.911 Jalasaya

2\

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berha MR dar
Berharp
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OPP Case No.- 19/2024)

Form-A

[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Rabi Rath
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
28.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapun 27 101 0.013 out of 0.911 Jalasaya
\%%”9\
o
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur

Addl. Tahasilda!
Berhampur



120

OPP Case No.- 18/2029'

Form-A

[See Rule 3-{a)]

el T
3 qﬂ_r_“_‘,jfﬁrin of notice under Sub-section (1) of Section 4 of the Orissa

“’-'\-4

Public Premises {Eviction of Unauthorised Occupants) Act, 1972

To

Rabi Rath
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

Jalasaya &
Adi

S
2
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
Berhampur
Addl. Tahasilda:
Berhampur

Kalapun 27 101 0.020 out of 0.911




OPP Case No.- 17/2022

Form-A

[See Rule 3-(a)]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

Saroj Kumar Jena,
S/o- Debaraj Jena
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2¥.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 101 | 0.017 outof 0.911 Jmaigfa &
WA
W :‘;\»
‘©
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Atf?ﬁr ?gﬂ?ﬁ%a’

Berhampur
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OPP Case No.- 16/2022

Form-A
[See Rule 3-(a}]

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Simanchal Mahapatra ,
S/o -Pankaj mahapatra
At- Kalapuri, Berhampur

Whereas 1, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act 1 hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam

|
Kalapuri 27 101 | 0.010 outof 0.911 J“ajgfa&

o

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berh r
Ad L:r PrRCUSE
Berhampur
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OPP Case No.- 15/2028)

Form-A

[See Rule 3-(a}]

b :-'\,;\_"f’}’ g A ._;.;.

(PR

“Form of notice under Sub-section (1) of Section 4 of the Orissa

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Krushna chandra Panda
At- Kalapuri, Berhampur

Whereas [, the undersigned, aro of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2R.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza [ Khata No. | Plot No. Extent (Area) Kissam

Jalasaya &
Adi

W
QX7
2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,
%\e&'gfﬁl&?ﬁsiidm
Berhampur

Kalapuri 27 101 0.013 out of 0.911
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OPP Case No.- 14/2024&>

Form-A

[See Rule 3-(a)]

Pubhc Premises {Eviction of Unauthorised Occupants) Act, 1972

To

Sibaram Gouda
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act ] hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
| Kelapuri 27 101 | 0.017 outof 0.911 Jala;giya &
Dated:03.08.2024 Estate Officer-cum- dd.l Tahasildar,
Berha fdar
Addi. Tanasnda

Berhampur



-~

vi

)

h“’fﬂr P\}?‘/ﬁgrm of notice under Sub-section (1) of Section 4 of the Orissa

OPP Case No.- 13/2028_

1 Form-A

[See Rule 3-(a)]

~ Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Jyoshna Nayak,
S/o- Rama Nayak
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2R.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

r Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 101 0.024 out of 0.911 Jﬂajga &

QA
o> %&d/‘)\
2
Estate Officer-cum-Addl. Tahasildar,
Berhampur
Addl. Tahasildar
Rerhamptr

Dated:03.08.2024
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OPP Case No.- 12/2024)

Form-A

[See Rule 3-(a)]

’*/X o,/\tg}ﬁ'm of notice under Sub-section (1) of Section 4 of the Orissa
Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Poura Parisad Gruha tarafe secretary

At- Kalapuri, Berhampur

Whereas 1, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. Extent (Area) Kissam
Kalapuri 27 101 | 0.010 outof0.911 Jalaiig’a &

R,

D
(2,

Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Berham 2l
pdat. | R%“?
Berh ampu ;
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OPP Case No.- 10/2024)

Form-A

[See Rule 3-(a)]

NFERHN

Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Sasanka kumar sethy,
S/0- Simanchala sethy
At- Kalapuri, Berhampur

Whereas I, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act I hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2¥.08.2024 at 11:00AM all persons who are, or may be, In
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

Mouza Khata No. | Plot No. F Extent (Area) Kissam
Kalapuri 27 101 0.017 out of 0.911 Jalaﬁg ad
009 ()))\
&
A\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

Betfraapasiidar

Berhampur
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TAHAG‘,—,\ OPP Case No.- 8/2024)
G \
: 32
?E' Form-A
9’_3/ [See Rule 3-(a)]

‘\_:__1 \;’_;.i;rm of notice under Sub-section (1) of Section 4 of the Orissa
Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Sri Malaya kumar Bisoyi
At- Kalapuri, Berhampur

Whereas 1, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act [ hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

[ i
‘ Mouza Khata No. | Plot No. Extent (Area) Kissam
1 Kalapuri 7 101 0.024 out of 0.911 Jala:gfiya &

05/,}/\)\

v ég\

\9)\ 2\
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

BRrhampur <ilda

~ Berhampur
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OPP Case No.- 9/2022

Form-A

[See Rule 3-(a)]

T— Public Premises (Eviction of Unauthorised Occupants) Act, 1972

To

Bharat bikash Joga samiti Mfr Secratry
At- Kalapuri, Berhampur ‘

Whereas 1, the undersigned, am of opinion that you are in
unauthorised occupation of the public premises mentioned in the
Schedule below and that you should be evicted from the said

premises on the following grounds-

Grounds
Now, therefore, in pursuance of Sub-section (1) of Section 4 of
the Act | hereby call upon you and all persons concerned that is to
say, the public premises to show cause on or before the dated
2%.08.2024 at 11:00AM all persons who are, or may be, in
occupation of, or claim interest in, why such an order of eviction

should not be made.

Land Schedule

|
{ Mouza ] Khata No. | Plot No. Extent (Area) Kissam
’ Kalapuri » 27 101 | 0.069 out of 0.911 J”Jaji’i”a &
0‘5\ % ’)y\
20
Dated:03.08.2024 Estate Officer-cum-Addl. Tahasildar,

BerhamRsilda

Berhampur
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E-mail: rospcb.berhampur@ospcboard.org
Website. www.ospcboard.org

REGIONAL OFFICE OF THE

STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]

2" Floor, New Division Office, IDCO, Berhampur Division,
industrial Estate, Berhampur, Dist- Ganjam - 760008, Odisha. India

He 26U jegal-54/2022 Ot %\.Oq\_ ROM

By E-despatch/E-mail

T
The Conrnussioner
derhampur Municipal Corporation. Berhampur.

Sub: O.A. No. 114/2022/EZ- Sirin Tamanna vs. State of Odisha & others.

S
‘ The Hor'ble NGT in their order dtd 22.03.2023 while disposing the aforesaid O A has issued
} direchior to Siate Pollunion Control Board, Odisha in para-26(vii). The relevant portion of the same s
| qven retaw
| oY The Odisha State Polluhon Control Board shall lake water samples
‘ from the existing Baula Bandha every six months including lthe new
| walerbody to be created as direcled hereinabove and il lhe waler
‘ paramelers are nol in conformity with the paramelers prescribed by
| the Pollution Conlrol Board or Ministry of Forest. Environmen! &
Climate Change (MoEF&CC), appropriate and stringent direction
shall be given by the Stale Pollution Conirol Board to the concerned
suthority and ensure comphance of the direclions

In terms of the above direction the water samples were collecied on dtd. 1904 2023 &
2004 2023, 06.12 2023 and 04.04 2024 respectively from Boula Bandha (Existing water body) and
subinitted to the Central Laboratory of State Pollution Control Board, Odisha for analysis. The analysis
resaft thus oblained indicates that waler qually does not conform to Class-B (Qutdoor Bathing
Urganzed) wrt Biochemical Oxygen Demand (BOD). Total Coliform (TC) and Fecal Coliform (FC) as
pner MokF & CC Noufication vioe GSR No 742(E) dtd 25.09 2000 for outdoor bathing (copies of test
reports are enclosed).

Furher It was learnt that development of Bedha Bandha (water body) is under progress at
Mlouza Gopabandhu Nagar under Berhampur Municipal Corporation, Berhampur.

In view of the above, necessary steps may please be taken to bring down the aforesaid
parariclers wilhin the prescribed standard of the Board and a detail action plan in this regard may be
subiited to the Boaro witnin 15 gays It 1s .50 requested to intimate the Board after complelion of
development of Bedna Bandha for its water guatity monstoring.

A copy of the order dtd 22.03.2023 of the Hon'ble NGT, EZB, Kolkata in OA No.114/2022/EZ -
Sin Tamanng & Others v Stale of Odisha & Others s enclosed for your reference.

Your'/ségith(uliy.
Pras; \r

Lol As apove N -_,,.:.\'r—

) “J"Z) zet Cf/(,d- aAf e -e(? .///’

Colle :
Ch 1
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Ll

Memo nlo 36685 / Date 06 m' aﬂ%

Copy atong with copy of enclosure forwarded to the District Magistrate & Collector. Ganjam

Ar

REGIONAL OFEICE

“hnat-apur for kind information and necessary action.

demone_ 246l o 0|09 3024

Copy forwarded to the Chief Environmental Scientist (Lab). Central Laboratory. State Poliulion
~untrol Board Odisha. Bhubaneswar for kind information and necessary action.

REGIONAL OFKICE

G
Memo No_ 266 > Dt_dz;la'ﬂ 9»052})

Copy alongwith copy of enclosure forwarded to the Legal Consultant/ Senior Law Officer L-II,
Stete Pellution Conlrol Board, Odisha Bhubaneswar w.r.t Head Office letter no 5601 dtd. 04.04_ 2023 for

<ir:d informarion and necessary action,

Memono 2668 sDate Oé' 0‘1\3029

Copy alongwith copy of enclosure tfo-warded to the Tahasildar. Berhampur. Dist- Ganjam for

TVarmation anc necessary achon

REGIONAL ORFICER



‘ ' FAX . 2862822/2560955 132
TEL : 2564013/2563294

FPABX :23561909:2562847

E-mail : paribeshlizospehoard.o ¢
Website @ www.ospehoard org

STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA)
Paribesh Bhawaon, A/l 13, Nilakarrthanagar, Unit-VIil,
Bhubaneswar - 751 012

(CENIRAL LABORATORY)

No.  UCE /' VI-SC (LEM)Misc 38/2023-24 Dt _ U122 2>

~

Regional Officer,
State Pollution Control Board, Odisha,
Berhampur

Sub:; Test Report of water sample collected from Baula Pond, Panda Colony —~ reg.
Ref  Your Letter No. 3931/ Legal/ 54/2022 dt.02.12.2023
S,

With reference to the above cited letter. please find enclosed herewith the test report
of water sample, submitted to the Central Laboratory on dt.07.12.2023 by your office
collected Trom Baula Pond, Kalapuri Mouza (Panda Colony near Engineering School),
Berhampur, Dist- Ganjam

Enel : 087615122023
Yours faithfully,

N sl Mo

Chief Env. Scientist (Lab.)

Central Laboratory nddress: Plot No.-B-39 3 & 59/5. Chandaka (ndustrial Estars, Palia,
Bhubaneswar -75 1024 E-mail: cenrrallub@ospeboard.ore




OSPCRBICNUF0718

CENTRAL LABORATORY
STATE POLLUTION CONTROL BOARD, ODISHA

Plot No. B-59/2 & 59/3, Chandaka Industrial Estate, Patia,
Bhubaneswar - 751 024
k-mail: centeallabospeboard org

TEST REPORT

Page 1 of
i JLR No Ve
2 RsportNe, + OS8/818/12/2023 Z{y. Amendment No  ---
S Date ;1812 2023 3(i1; Amendment Date . ---
a4 Sample Submitied By : Miss Sanghamitra Parija. JSA,
(Name and addressy  Regional Office, SPCB, Odisha, Berhampur
5 Reference Letter No : 3831/ Legal/ 54/2022 ¢t.02.12.2023
i Datzs of sample receipt: 07.12 2C23
7 Sample Descriplion
L. Discipline © Chemizal Testing (i) Group . Water 0i) Sub Group : Surtace water
and Biological Testing (Waterl Pollution and Environment (Surface water/ Ground water/ Drh:\klng
(Biological Testing, 1 Atmospheric Pollution! Soil and water / Wastewalsr/ Effluent/ Ambient Alr /
Chemical testing) Hazardous Waste) Stack/ Soil and Hazardous Waste)

3 Analysis Starung Daie-Analysis Completion Date 1 07 12.2023 - 16.12.2023
fu tainty ;3 desned by Customer : No
T ArRysis Results ¢

{Arract separale sheet i necessary)

317 | Parameter Unt | Standards/ Regulatory | TestMethod Water sample from Baula Pond. |
Na | - Limits ' At- Kalapuri Mouza (Pgnda
r 5 - Coltony near Engineering School),
| 15:2236 - G.S.R. ! Tahasil- Berhampur, Dist- Ganjam
| 1982, 742(E)*
 Class-B* | Others/Dec -23/SW /1885
' Baula Bandha, Panda Colony,
( Berhampur *2
o o Results
toopH 4500-H' -B, APHA, 24"
- | - ' .
6.5-85 ! 65-85 | €an ., 2023 8.1
"2 | "Electrical Conductivity ( | 2510 B, APHA. 24"
] L,-C'-« : p&;c:_ln | | | Edn,, 2023 800.0
2771 Yol Dissolved iR T 35a0C. APRA 24"
. Soids (TDS), ma/L | ) | Edn., 2023 464 0
4 Lissolved Oxygen ) . oAy b :
(00 malt . 5 min 5 mgil oc more "300 C- E APHA, 247 ’ "‘_8 \.D.ay “‘T‘e samplln‘g)A
C ! | S 2.7 :Night Yime sampling)
5" BEiachemical Oxygen | i - . ]
| Qeﬂ_and (BOD). ma/L | 3, max | 3 malk or less | IS 3025 Part 44 {2023) 43 |
5 Chemical Oxygen , ] ' | 5220 B APHA, 24" |
| Demand (COD), mgil | - Edn , 2023 220 .
7| Ninte Nitrogen as N | | 4500-NO; -B. APHA, |
L NCI-N)mgll | ] : ; | 24" Edn . 2023 <002 |
Mitrate Nitrogen as N | | 4500 - NOy -B. APHA,
1 (NO; N mgi . - J | 24" €dn., 2023 0.863
9 | Armmmcal Nitrogan | | 4500-NH;-B followed by
| s N (NFa.N), mai : ; | 4500-NM-C, 0.56 I
— , ___;ﬂHA 24" Edn., 2023 | -
10, | Talal £jeldgahl | | ]
| Narogen ’K \ mg/l | . N d%SD-Norg B APHA, 4.48
| Warogen (TRN). mg/L | | 24" Ean, 2023
11, | Sulphate (50.7), . ] 4500-SO.” -E, APHA, R
o mgll ! B i | 24" Edn, 2023 7.7
12 r'__rsnhc«t 4300-P-D, APHA, 24"
(PO -P), mgiL : ' Edn 2023 <0.05
17 Sadium (Na) mgi | ~ 3306NaB, APHA, 24" o
; 1333

] | Edn, 2023 ]

(Cont..j

o
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Page Mof 2

8 Pzrameter, Unit | Standards/ Regulatory | Tesl Method | Water sample from Bauia Pond, ‘_ﬁ
N, Limits 5 At- Kalapuri Mouza (Panda |
A B Colony near Engineering School), |
. 1$:2296 - G.S.R. U’ahasilv Berhampur, Dist- Ganjam
i 1882, ! 742 (E) ** , ,
', Class-8 " | ; ' Olhers/Dec -23/SW /1885 J'
; [ Baula Bandha, Panda Colony,
, - Berhampur |
4 | { - ! — | Results %
14 ! ! I 2500 K -B, APHA,
+ Potass-um (K), mglL - | - | 24" Edn., 2023 17.65 _J
e = = =it - - | g ===
i3 e 4500 CI B. APHA,
-_l Chlo_rlde (CI). mg/L S . 24" Edn., 2023 219.9 J
17 Hexavalen Chromium | 3500-Cr-B, |
! (Cr®), mgil ' 005 . APHA, 24" Eda., 0.007
o m . Ir _ 2023
wer o | 3500 Fe-B, APHA, Ca {
Totat fron (Fe), mgiL _. - I' - | 24° Eda., 2023 0.119 -
T2 7 Tow@ Coliform (TC) ' T T 92215, APHA, l
FAPN/ACO mi 500 | : | 24" Edr. 2023 | 11000 l
8 IFecal Colform (FC). | ‘ 500 {Desirablel 2500 | 5221-E, APHA, 3300
MEMN/AOD . (max. Permissitle, 24" Ean, 2023 |
307 7 Copper (Cuy mg/l _ . o ! 0.004 “
21 ;“aadmium (Cd), mg/L ! . g . .' '» 0.0016
BRI E TR O - | 31 11 A 'r
2 ad {Pb), mgiL | : . APHA, 24™ Edn | 0.008
e : ! 2023 I !
230 Mickel (NG, gil . .- ‘ ‘ 0.005 :
ez ]Fc @yomgit [ . | | 0.010 i
“Tolerance limi! for inland surface water subject to polfution (IS : 2296-1982), for Class B - organised outdoor bathing.
" MOEF & CC Notification vide GSR No.742 (E) dtd.25.09.2000 for outdoor bathing
11 Cewviation irom Test Method | if any .
12 If Sampling Conducled by the Central Laboratory, Yes! No - No
lf Yes,
&) Date of Sampling . (b) Method Used™
o1 Name of Sampler with Designation :
------------------------------------- End of Test Repot---=v=--==s-m-mscomorommmcmmomae
1 SR
- F O
‘_,?ﬁ,m' ’ QoMU \,@"' \
Al L e NNV
Alihonsed Signatory Authorised Signatory Board Analyst
(Biological) (Water/wastewaler! {Mr Niranjan Mallick, Chief Env. Scientist)
(Mrs. Nishiprava Paltanaik, AES)  (Dr.(Mrs)Usharani Patnaik, Add! Chief Eny. Scientist) L e

Note :

\1) The results siatec above ralatz only t¢ the items tested.

1) This jepert shall not te reproduces n full or in part without writlen anproval from the In-charge of (he Central Laboratory.

nin The laboratory 1s nct responsible for tne authenticity of photocopied Test Regorts.

of iscue of Test Report except in case as required by applicable Regulation

1v) Tne Test iem will not be retained for more then 15 days frem the de

s

Heaa Offke: ;'inlt_' Pollution Contrai B-oard‘ Odisha, I’:mbesh Bh.i\x'an,A/ }-I-.-'n. .’iJL\I\'a:ﬁEarlégat', Ur;i't~.\’lll, Bhubér-wsw:u' - 751012, FAN :2562822/2560955
Vil ZEGHQ33/2SEE294 EPABX: (501909 /2562847 E-mail : parihosh Livespeboard.org Website @ wyaw,ospebeiri wig
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FAN . 2362822/2560935

TEL : 2564033/2563294

FPABX : 2561909/2562847
E-mail ; paribesh d:aiospehourd.or
Website  www ospeboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

[SEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nilakanthonagar. Unif-VIi,

Bhubaneswor - 751 012
{CENTRAL LABORATORY)

N G LU / VI-5C {LEM M ise 38/2022-00 Dt AE 0 Ay

Regional Officer,
S:ate Pollution Controt Board, Odisha,
Serhampur
Sub. Test Reporl of water sample collected from Baula Pond, Panda Colony ~ reg.

Your Letter No 1172 Legal/ 54/2022 dt.20.04.2023

T
P
v
iy

Vith reference to the above cited letier, please find enclosed herewith the analysis
recert of water sample, submitted to the Central Laboratory on dt.21.04.2023 by your office
colzetest from Baula Pond, Kalapurt Mouza (Panda Colony near Engineering School),
vt i, Dist- Ganjam. Further this is to inform that parameters like Cu, Cd, Zn. Ni & Pb

Loald not e analysed as the instrument is not in operative mode.

Lonel : OS5250/04,2023
Yours faithfully,

v ali

Chief Env. Scientist (Lab.)

foratory address: Plot No.-B-59/2 & 3973, Chandaka Industrial IZstate. Patia.
Bhubaneswar -751024 C-mail: contiailab dospeboard.org



10 Anal

Sl Parar neuﬁ' Unit

: 08i250/04/2023
27 04 2023

l ILR No
rapert Ne

Sample SJ mitted By
and address)
telerence Letter No.
Jzie ot sample recelpt :
Szieole Descripticn
SO Shwmicel Teidng
al\d Biological Testing

(Riological Testing,
Chemical testing)

1172
21 C4.

{1 Group! water

CENTRAL LABORATORY

Bhubaneswar - 751 024
F-mail; centrallabizospeboard.org

TEST REPORT

2(it}. Amendment No
Y Amendment Date

Sri Trilochar Senapatl, JSA,
Regional Office, SPCB. Ocisha, Berhampur

Lega) 54/2022 ¢1.20.04.2023
2023

{Water/ Pollution and Environment
{ Atmospheric Poliution/ Soli and
Hazardous Waste)

OSPCBI/CNUF0718

STATE POLLUTION CONTROL BOARD, ODISHA
Plot No. B-59/2 & 59/3, Chandaka Industrial Estate, Patia,

Page 1 of 2

(iif) Sub Group . Surface water

{Surface water/ Ground water/ Wastewater
Effluent’ Ambient Air/ Stack/ Soll and
Hazardous Waste)

Anzlysis Startung Date-Analysis Completion Date : 21.04.2023 - 27.04.2023

ys1s Resulls :
(llacn separate sheetif nace

ertainty 1s desirad by Customer : No

ssary)

Stan

dards/ Regulatory | Tesl Method

Water sample from Baula Pond,
At- Kalapurl Mouza (Panda

Chatraout

N Limlts .
e ] Colony near Engineering School),
. ! . . |
| 16:2296 - , G.S.R. | Tahasil- Berhampur, Dist- Ganjam |
1982 742 (B} | ]
Others/Apr -23/SW /535 '
Baula Bandha, Panda Colany
I Results
S !' , 4500-H .8, APHA, 23"
| 6 5-8.5 5.5-8.5 Edn. 2017 8.6
2 Elecirical Conductivity | B 2510 B. APHA, 23" R
| (EC).pSkem | ) ] Edn.. 2017 15840
| Total Dissolved i t i 2540 C, APHA, 23" E
_ ' lids {TDS), mgiL, Edn., 2017 20.0
4 -f *IWLG Oxygen . o1 S
00), mail. L5 mq/rt_kor § Mg/l of miore zsq‘o-op;APHA_ 23° | 9.4 (Day time sampling),
- { | muore Cun., 2047 | 1.2 (Nignt lire samgling)
5 'rh:m:h&:ﬂi?éin()xygen } | IS 3025 Part 44 |
| Bemand (BOD), mgiL 3 mg/L or tess 3 mg/L or less (1999) | 82 |
Themcal Crygen ) 5220 B APHA, 23" [
Demand (COD), mgiL - " | Edn, 2017 55.0 f
iitrite Mitrogen as N | 4500-NO; -B APHA, | ST T
O N mgl | - | 237 Edn . 2017 ' <0.02
Mitrnie Nirogen as N | T 14500 - NO, -8, APHA
CLIND SN 1[19”_—‘_'___ - __w__ | 237 Edn., 2017 0.723
\mmenscal Nitrogen | 4500-NHy-B followed |
At NO(NHa-Np, mall | ! by 4500-NH,-C, 0.56
; | - APHA, 23'“ Edn,, '
e e e e - i 2017 |
total Kjeldah! ! 4500-Norq 8, APHA
- Nitrogen (TKN),_mgIL B [ ) 23"° Edn Igzo'n ' 2.8
i Sulphate (S0, | | 4500-SO.7 -E, APHA, |
g | . | 23" Edn., 2017 | 1.6
hate | 4500-P-0, APHA. 227 |
' " g | _ ) Edn., 2017 ' 0.085
Scawrr (Na), mgll | ; 3500-Na B, APHA 23"
B ; : i T |Eon.z017 154.5
by l \-. Ou't\\")\\k N \ l \\r\k Ié
{6 P ’ Jonl..)
Gollecto ﬁ’ahjam S WA ™ (
Il .
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Page 2ot 2

i Halameier,

Standards! Regulatory Test Method

| Water sample from Baula Pond,

NG unit Limits l At- Kalapuri Mouza {Panda
- T 1 } Colony near Enginearing Schoal).
18:2286 - | G.S.R, | Tahas{i- Berhampur, Dist- Ganjam
1982~ 742 (E) ** ] ;
| f
' Others/Apr -23/SW /535
: L Baula Bandha, Panca Colony |
i ‘ Results i
4= oy ——— 4 o : = ﬂ
eSS, | | 3500 K -B, APHA, i |
it | 23" Edn. 2017 ‘ 179
15 Chlonide ()., ~ 74500 C! B, APHA | I
gl I | 23° Edn 2017 159.9 . N
£ avalent . !
o 0.05 53.‘30‘52{,‘,8-23:’,”’\ 0005
_ (cr gaomg _.____,-,____.,__.,; - '_‘ o i e
' 3500 Fo-B, APHA,
) _ ‘ | 23" E€dn , 2017 1.399
|
( . n
500 : con 2017 92000
500 (Desirable) “
: 2500 (max. oI RETIA 23 13000
PO ML Permissible) ]

CC N

e B 8 clification vide GSR No.742 {€) dtd.25.09.2000 for outdoor bathing

Lzviaton from Test Method | if any
* Sampiing Conducted by the Central Laboratory, Yes/ No. - No

= [Dize of SGampling () Method Used®
cy Name of Sampler with Designation
------------------------------------- End of Test Repon----------
= o
(Lel= Ly Y
;1/:"1” - ('Qoln.\ e ))\-' 50
! Ngnaiery Authornised Signatory
izal)y (Waterhwastewater)
prees Patonaiy, 3680 (Or (MrsilUsharant Natnaik, Addl Cliel Env. Scienitist)
WOt

e
|19

above relzle only to the lems lested

rot be reproduced in fuli or in part without written approval from the In-charge of
*y |s not responsible for the authenlicity of photocopied Test Repods

il pot ne retaine

fem w

catd Office, Stale Polluton Cantrol Board, 0J|~hn Pmmesthaum A/HS \'li.lkwnkhanng,u Unit- WH Buuow.csum - 751 017 FaX:

s Dhna o EPARN T5n]90S 25047, Bl panibeshl@osochoard ury Website

TN

LonLror mland surtace water subject to poliution (IS : 2286-1982), for Class B ~ orgahised outdoor bathing.

W \\&\\‘\ \\\
Board Analysl ‘

(Mr. Niranjan Mallick, Chlef Env. Scientist)

the Cenitral Laboratory

for more than 15 days frorn the date of 1ssue of Test Repon except In case as required by appliczhble Regulation

2562822/2560055

aspuiicard.grg
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FAX : 2862822/2560955
EOT I TEL . 256403372363204
EPABX : 2561909/25628%7
f-meil @ paribeghbgospebognd oo

\Website @ www.ospehoard.org

STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
Paripest Bhawan, A/118, Nitokanihanagar, Unit-VIIi,
8hutcaneswar - 751 012

(CENTRAL LABORATORY)

No _ £523] / VI-SC (LEM)Misc 38/2024-25 OL_30-¢Y- 2929

To
Regional Officer,
Siate Pollution Control Board, Odisha,
Berhamaur
Sub Test Reports cf water sample collected from Baula Pond, Panda Colony,

gernampur - reg.

Ref Your Letier No.1244 / Legal/ 54/2022 dt.30.03.2024

Vit reference to the above cited letier, please find enclosed herewith the lest
reperts of water sample, submitted o the Central Laboratory on dt.05.04.2024 by yous office
collected from Baula Pond, Kalapuri Mouza (Panda Colony near Engineering School),
Serhampur, Dist- Ganjam. Further this is to inform that, parameters like Cu, Cd. Pb, Ni & Zn
cou'd not be analysed due to non-functioning of instrument.

Encl: (i) 0S/406/04/2024 (For NABL Scope parameter)
(11} 08/407/04/2024 (For NABL Non-scope parameter)

Yours faithfully,
<

AW\ Hr' YN L
\'\\( t\;\{ﬁj\\ - \% Q:I\\’\\\\ - '\[

Chief Env. Scientist (Lab.)

Tennry Luberators address: Plot No -B8=292 & 39/3, Chandaxa Industrial Estate, Paiie,

Blivbaneswar -731024 E-mail: centrallabdiospehourd.ory

olc.
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OSPCBICNLIFQ718

CENTRAL LABORATORY
STATE POLLUTION CONTROL BOARD, ODISHA

Piot No. B-59/2 & 5913, Chandaka Industrial Eslate, Patia,
Ehubareswar - 751 024

Fomail: cegtradlib s eapelioprd oy

TEST REPORT

Page 1 of 2
ML TC427402400000231F
Fanon Moo 0 O840E/04/2024 2 AmendmentNo : ---
Jats : 30 04 2024 3piy Amendment Date © ---
- Sampe Submilted By : Miss Sanghamitra Parija, JSA,
iName and address)  Regional Office, SPCB8, Cdisha, Berhampur
: Refarence Leder No. : 1244/ Legal/ 54/2022 t.30.03.2024
S Dztz o' sample receipt : 05.04 2024
sar-ple Description .
0o Dizzizline o Chemical Tesling (ii) Group : Water (i) Sub Group : Surface water
. . , (Water! Pollution and Environment (Surface water/ Ground water! Drinking
,{L.D'OI'J.';-""M Testirg, { Atmospheri¢ Pollution Soil and watar / Waslewater/ Effluent/ Ambient Alr/
Chaniical t2sting) Hazardous Waste) Stack/ Soll and Hazardous Waste)
3 Srz2dimg Dalz-Analysis Completien Date : 05 04.2024 - 29 04.2024
=y iz Jesires by Cuslamer @ No
253 5
Ala ate sheet if necessary)
50 1 eramsler, Unit | Standards/ Regulatery Test Method Water sample from Baula Pond,
Limits At- Kafapuri Mouza (Panda |
i i Colony near Enginesring Schoo!), |
19:2256 — GSR. Tahasll- Berhampur, Dist- Ganjam |
1982, Class-B* | 742 (E)* q
| ' Others/Apr -24/SWW /504 |
’ | Bzuls Pond. Panda C-::-.:o.r‘,y'.' - 'di
. Berhanpur |
e Resulls |
| P . - . 4500-H" -8, APHA, 23"
5585 65-8.5 Edn.. 2017 8.0 }
2510 B, APHA, 23"
- : : Ean.. 2017 ° 1856.0 l
2540 C, APHA, 23" o
Edn., 2017 t184.0 ,
) H |
5, min 5 mg/l 6r mere 4500-O-C. APHA, 23 8.8 (D?y “n."e sampling),
Edn., 2017 3.2 (Night lime sampling)
3 max 3mgr or 1295 |18 3025, Pan 44 i1999) | 6.0 |
|
5220 B, APHA, 23" |
| Eon . 2017 28.0 ;
.' 4500-NO; -B, APHA,
| . 23 Edn., 2017 <0.02 |
| 4500 - NOy &, APHA 0 sca
- L | APHA, 23° Edn.. 2017 | o Ve )
| 4500-NH;-B followed vy
- . | 4500-NH;-C. APHA, 237 1,12
Eda., 2017
. ! . 4500-Nerg & APHA, |
| 25 Edn, 2017 , 610 d
$500-80.7 B APHA. | J
- - | 23" Edn, 2047 | Rg
i 450650, APHA, 23 _ i
' - : Ezn. 2017 i <0.05
| }

(Cont..)
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‘ Page 2 of 2
arameter Uit | Staaai“?\?g.,la‘;z T T T TestMethod | water sainple from Bauia Ponc,
| Limits At- Kalapuri Mouza (Panda
{ Colony near Engineering School),
| 15:2206 — G.SR. i Tahasil- Berhampur, Dist- Ganjam |
! 1682, Class-B* | 742(8)" | I
| i | Others/Apr -24/8W 1504 |
1 i .|
! ': i Baula Pond, Panda Colony, |
| i .' Berhampur
/ | | !
L | ! i [ Results |
Scoum (Na) mglt | ' | 3500-Na B, APHA, 237 150 4
| ; { Edn., 2017 A
S L 350 L o
ssium (), mgiL | . 1 ;.c"o»; '8 APHA. 237 | 26.7 |
{ €n., 7
T n  u e T ' 4500 CI B, APHA, 23 ° —
g = ) ' [Edr... 2017 159.3 ,_
0.05 ~Tasoocre, Apra, 23 0,002 "
i : ] | Edn., 2017 : |
s S ; ! - ES ', !
oy [ ' | 3500 Fe-8, APHA, 237 | . !
1.0 gl , ; - ; | Edn, 2017 | 0.165 I

I crance it for intand surface water subject to pollution (IS : 2296-1982), for Class B — organised outdoor bathing.
" CEF & CC Notification vide GSR No.742 (E) dtd.25.08.2000 for outdoor bathing

Deuvzticr frem TestMethod |, i any -
“L I Szmpling Conductsd by the Ceniral Laboratory, Yes/ No. - No

amplng {o) Meihod Used:

~

Sampler with Dssigration :

S AR N

ozrd Aneiysl
(Mr. Niranjan N1<1 lick, Chief Env Scentist)

ove (eizte only Lo the items tesled.
e raprocuced in full orin pan withoul vrrilten approval from the In-charge of the Central Latoralory.
rzrgonsle for he authenticity of photocopled Test Repons.
tainza for more than 15 cays rom the cate of issuz of Test Repornt excepl in case a= (equirad by app'scabie Regq.anoﬁ

onrd, Odisha, Paribe n"'n»\an,nf"
SUNISGI909/2362847, E-wad:pacihesn)

a

8 \,iul\:} nthanagar, Unit-VILH, Bl uua weswar- 751 Ulz. l-A‘( (JZJL:/.'{_. 095D
caspchoardap; Website - wavw aspedy
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CENTRAL LABORATORY
STATE POLLUTION CONTROL BOARD, ODISHA

Plot No. B-53/2 & 59/3, Chandaka Industrial Estate, Patia,
Bhubaneswar - 751 024
E-mail: cenurallalyiiospeboard.crg

TEST REFPORT

Ne o Q8/407/04/2024 20i). Amendment No @ ---
20 .04 2024 34y Amendament Date  ---

hmiied By 0 Miss Sanghemira Perijz, J5A
o oeddress)  Regional Of or SPCB, Odlsl‘.a, Berhamopur

!

Leizanze Letrzr No @ 1244/ Legali 54/2022 6130 03.2024

I Uze 0f semple receipt © 05.04.2024
role Description ;

(iily Sub Group : Sudace water
(Surface water/ Ground waler! Orinking

water | Waslewaler/ Effiugny Ambient Air !/
Stack’ Soil and Hazardous VWaste)

ne | Biological Testing (iiy Group ! Water

(Water/ Pollution and Environment
/ Atmespheric Poilution/ Soit and
RHazardous Was:z)

lb Daia-Analysis Completion Daie : 05.04.2024 - 20.04.2024
desired by Customer : No

~n]l T -+ o~
c3l Testing,
sal testing)

ratg shaet if necessary)
| Standarcs’ Regu lator | Test Method "'Waler sample from Bawla Pond, |
L : Limits Ai- Kalapuri Mouza {Panda !
Colony near Engineering School),
Tahasil- Berhampur, Dist- Ganjam

1S, 2298 - G.S.R. |
| 1932, Class-B - 742 (E)

Olhars/Apr -24/SW /504

: | Baula Pond. Panda Colany
' Earhanour

— g Resulls
1 Towal Cofiform {TC), | T » .
. : 9221.8, APHA, 22
| MPNIO0 M | 500 - ‘ : 92006 |
! J Edn., 2017 |
F 1022} OllfC‘ m ( v} | 500 (DBS 1@
MPNA00 ml , ; 2500 (may 1 9221-E, APHA, 23" 246 i
H | "UOO i
| Parmissicie) | Edn., 2017

i rlerancr hinitlor intand surface water subject to pollution (IS 1 2296-1982), for Class B — organised outdoor bathing.
* MOEF & CC Notification vide GSR No.742 (E) did.25.09.2000 for outdoor bathing

Devaton frem Test Method |, if eny .
i Samprling Conducled by the Central Laboratery, Yes/ No. - No

b)  Mleincd Used”

A\ \M\r\l\ \\\p\h

Soard Analysl 7
{(Mr Nirarjan ifailick, Chief Env Scienticts

:ced o full or In pan wmoul written appreval from the (n-charge of the Cenlrsl Laberatory

e for the authenticity of photocopied Test Reports.

= far more than 15 days f2om the dale ol issua of Test Repor except in case a@s 1 1uue/ oy ap,‘h vl Qﬂ,da on
thanagar, Unit- VII] BhuL‘um= way - 751 Lfl'z F{\.'-’.:T'." OGEBALJLSEUDES
-.,M.;_J arg Website t wvavngpd ooy




Tel: 2562822, 25604142
Zmail: Paribesh liiospeboard.org
Website wawa ospeboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

i,
[DEPAR TN N Q7 FOREST AND ENVIRONMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nitakanthanagar, Unit = VI,
Bhubaneswar - 751 012, INDIA
AYY 5‘6 o / o . Date:. 0y 04 - '2,07—,2
VI =1~ Mise = 955
E-mail/Speed Post

To

The Regional Offcer
SPC Board. Berhampur

Sub: OA No.114/2022/EZ. - Sirin Tamanna vs. State of Odisha & others.

The Hon'ble NGY in their order did.22.03.2023 while disposing the OA has issucd
sonte directions to the Collector & DM, Ganjam at para-26. In para-26(vii), this Board has
also been directed to take water sumples (rom the existing Baula Bandha every six_mouths
including he new waler body to be creaied, a@sc the sample and il (he paramelers are
beyond the prescribed standard ol the Board as well as MoETF&CC, stringent dircction shall

AR
be tssued 10 the concerned authority 1o easure compliance ol the standards.

A copy of the order did.22.03.2023 1s enclosed for your reference. You are requested
W take steps for meticulous compliance of the direction al para-26(vti) (0 avoid any adverse
crder Trom the Han'ble Tribunal. A copy of the order is also being forwarded in the next

:erio o the Central Laboratory, SPC Board, Odisha for reference.

i As above.

SO0 pae oY-o4 2027 E-mail

NMemo No.

Copy forwarded 1o the CES (l/c Central Laborutory), SPC Board. Odns!ﬁa
Bhubanessver for information and necessary action,
tnel: As above.

M/(‘\- O)‘/

Mcmbe! S&le{f]l)

ROAES CinSid |

| REGION S .
LAl - : '5'.‘-.‘;:,-'-wm;(
{ 1

U6 APR 2073 |




